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I¥ THE CDHTEAL ADMINISTREATIVE TRIBUNAL
JATPUR BENCH

Cuk, Wa, 727/92, Date »f decicicen 6,10,94
Fazodia - evesApplicant
Vs.
Unicon of Indiz & ors, eevesePEZpondents,
COREM:  Hoin'bls Wr, Justice DL . Mehta, Vice Chairman,
Hondkble Mr, M.E, Verma, Zdininistrstive Menber,
For the applicant - Mr, J.F. Faushik, =zdvosate,

For the respondents -~ lMr., Manish Phandari, adveocate,

C RDE R (CRAL)

( Hon'ble Mr, Justin e DL, Mehta, Vice Chairman)
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Heard the learnsd oounsel f£or the partie

2. Applicant submitted that zs psr selzction
procedure, sel=ction is to ke held in the way

raferred to in Fara 6 of the Applicsticn., Howewsr,
during the ~ourse of arguomsnts, with all fairness;
Shri J.l. Izuchilk sulmitted that this ground hzs not
bzen zceepted by other Penches of the Tribunal, He
made a cvequest for reconsidzraticn of the decisziecen of
the other EBenches, However, we zre not inclined to
take a different vizw on this point,

3. Mr, Fauehilk has =zlsc invited our sttention
to monesure A/2 and submitted that éome persons who

have passed vriwver course in illiterate batch were

nct conszidered for appointment 3£ Fassencer Drivers
only on the ground of literzcy. He hae pointed out
the names of 3ashinda snd others in Annsiures A/Z,

to show that thz rzspondente have talken this stand

and »sjecesd the consideration of illiterate persons
for the poct of Pascsenger Driver,
4, Mr., Ilaushik sutnittzd that he has ﬁppciflﬂwllv
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We havs seen the reply and the submissions
g of the 0A, W2 are ncot inclined to
of the srjyument of Mr..Raushik.
Ag far 28 Annemire A/Z ig econczenad, adhoo

were given

to

Wone perraons and some

perzons were rnot considered on the ground that they

had passed Driver oourse from 1llit=rate bzatch, This

act of the respondenis nay e laconsistant with the

plzadingzs thsy have taken,

9, However, no relief can bz given to the

applizant ag he hae not made zny spzeific prayer

nr any praver by implica icn €or zetting aside the
Q?\f”knnexure A/z. However, we wonld lilks to obzerve
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thzt even an adhoc rromotion, ordinarily, tha
criteria of regular Lromotion may Le ohserved ang

in ne 2afe viclation ba mzde,

With this observ&tian, ths 02 ig Aispoged

f. No order ag to 20stg,

( v,:, VEFM2 ) (o0, MENTA )
ADMINISTRATIVE MEMERER VICE CHATRMAN



